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Government of India

Ministry of Labour & Employment

pn

AT _s_"f;;.;. Shram Shakti Bhawan, Rafi Marg,
4 : “ % New Delhi, Dated 7 1.08.2020

To, | ' [:;29&”? iy - ]

The Registrar General, © 030932023 -""-"f

All High Courts i E B

Sub: Filling up the post of P't'es_idilig" Officer of Central Government Industrial

Tribunal-cum-Labour Court p Banga'lbre —reg.

Sir,

I'am directed to say that it is proposed to fill up the post of Presiding Officer(PO)
of Central Government Industrial Tribunal-cum-Labour Court (CGIT-cum-LC), Bangalore
in terms of provisions of the Tribunal, Appellate  Tribunal  and other
Authorities(Qualification, Experience and other Conditions of Service of Members)
Rule,2020. A copy of Natification of the said rules i.e. No. G.S.R. 109(E). dated
12.2.2020 is enclosed as Annexure-I.

2. It is requested that this Circylar may be given wide publicity and names of
judicial officers, who fulfill the eligibility conditions as per Tribunal, Appellate Tribunal
and other Author]ties(Qualification, Experience and other Conditions of Service of
Members) Rule,2020 and are willing to be appointed as Presiding Officer of Central
Government Industrial Tribunal-cum-Labour Court, Bangalore may please be furnished
50 as ta reach this Ministry by 05.10.2020. The applications should be addressed to Shri
Devendra Singh, Economic Advisor, Ministry of Labour & Employment, Shram Shakti
Bhawan, Rafi Marg, New Delhi. The Bio-Data of each officer may be furnished in the
proforma placed at Annexure-II, III & IV to be filled by the concerned officer and to
be attested by the concerned Registrar General.

24 It may be noted that the applications with complete proforma (Annexure-II, III &
IV) received on or before the stipulated date through concerned Registrar General will
only be considered. :

by sir.

B PR T S

- B aj-"“:"‘ ¥ . .|-l . ’(h e
%@t&:ﬂﬁﬂ”'@?ﬁ Lot n . Yours faithfully,

4fs a0 (Satish Chander)
i Ljaib;;::z:iz_-saai?’--~ ------------ Under Secretary to the Government of India

Copy to: }_ RIS (s ySection |

1. Ministry of Law and Justice, Department of Justice, Jaisalmer House, New Delhi

with the request names of Judicial Officers who are eligible and willing to be
appointed to the post of the Presiding Officer of CGIT-cum-LC, Bangalore.
Ministry of Law and Justice, Department of Justice is also requested to upload
the request for inviting application on their website to give it wide publicity.

Z; [T Cell, MoLE, with the request to upload the circular on Ministry’s website




RAJASTHAN HIGH COURT, JODHPUR

No.Estt.A(ii)/04/1996(1V) | 281\ Date : &/09/2020

Copy forwarded to following for information and necessary action:-

1. Hon'ble sitting Judges of RHC, Jodhpur through their P.S.

2. Registrar (Admn.), RHCB, Jaipur with the request to circulate it
amongst all the Hon'ble Judges sitting at RHCB, Jaipur through their
P.S.

3. Hon'ble Judges who have retired in September, 2018 and thereafter.

4. All the judicial officers including officers posted on deputation in various
districts/Registry in District Judge Cadre, who are going to retire on or
before 30.09.2021.

5 Court Officer, RHC, Jodhpur/RHCB, Jaipur with the direction to affix it
on the notice board.

6. Computer Cell, RHC, Jodhpur to upload it on website of Rajasthan High
Court and E-mail to retired Hon'ble Judges.
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION

el ISy, 69 are

New Delhi, the 12th February, 2020

rcise of the powers conferred by section 184

of the Finance Act,

2017 (7 of2017) , the Central Government hereby makes the following rules, namely:—

L. Short title, commencement and application. -
Appellate Tribunal and other Authorities (Qualificatio

of Members) Rules, 2020,

(2) They shall come into force on the date of their publication in the Official Gazette:

(3) These rules shall apply to the Chairman,
President, Vice- President, P

(1) These rules niay be called the Tribunal,
ns, Experience and other Conditions of Service

Vice-Chairman, Chairperson, Vice- Chairperson,
residing Officer, Accountant Member, Administrative Member, Judicial

Member, Expert Member, Law Member, Revenue Member, Technical Member, Member of the
Tribunal, Appellate Tribunal or, as the case may be, Authority as specified in column (2) of the
Eighth Schedule of the Finance Act, 2017 (7 of 2017). ;
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2. Definitions, - In these rules, unless the context otherwise requires, -

(@) “Act” means an Act specified in column (3) of the Eighth Schedule of the Finance Act,
2017(7 of 2017); -

(b) “Accountant Member”, “Administrative Member”, “Judicial Member”, "Expert Member”,
“Law Member”, “Revenue Member” or “Technical Member" means the Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member
or Technical Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority
appointed under the corresponding provisions of the Act;

(¢) “Appellate Tribunal”, “Authority” or “Tribunal” has the Same meaning as assigned to it in the
corresponding provisions of the Act;

[PART 1l—SEc. 3]

(d) "Chairman" or “Chairperson’” or “President’’ means the Chairman, Chairperson or President

of the Tribunal, Appellate Tribunal or, as the case may be, Authority appointed under the
corresponding provisions of the Act; :

(e) "Member" means the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member or Technical Member and includes the Chairman,
Vice-Chairman, Chairperson, Vice-Chairperson, Presiding Officer of the Security Appellate
Tribunal, President or, as the case may be, Vice- President;

(D “Presiding Officer”” means the Presiding Officer of the Security  Appellate Tribunal
appointed under section 151, of the Securities and Exchange Board of India Act, 1992 (15 of
1992), Presiding Officer of the Debts Recovery Tribunal appointed under sub-section (1) of
section 4 of the Recovery of Debts due to Banks and Financial Institutions Act 1993, (51 of
1993) and Presiding Officer of the Industrial Tribunal appointed by the Central Government
under sub-section (1) of section 7A of the Industrial Disputes Act,1947 (14 or 1947);

(g) “*Search-cum-Selection Committee” means the Search-cum-Selection Committee referred to in
rule 4;

(h) *Vice-Chairman” or “Vice- Chairperson’’ or “Vice-President’* means the Vice-Chairman, the
Vice-Chairperson or Vice-President of the Tribunal, Appellate Tribunal or, as the case may be,
Authority;

(1) words and expressions used herein and not defined but defined in the Act shall have the same
meanings respectively assigned to them in the respective Acts. .

3. Qualifications for appointment of Member. — The qualification for appointment of the
Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-President, Presiding
Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member, Law
Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as
the case may be, Authority shall be such as specified in column (3) of the Schedule annexed to these
rules.

4. Method of recruitmcnt-(l) The  Chairman, Chairperson, President, Vice-Chairman, Vice-

Chairperson, Vice- President, Presiding Officer, Accountant Member, Administrative Member,

Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member of
the Tribunal, Appellaie Tribunal or, as the case may be, Authority shall be appointed.by the Central
Government on the recommendation  of a Search-cum-Selection Committee constituted for the
Tribunal, appellate Tribunal or, as the case may be, Authority specified in column (4) of the said
Schedule in respect of the Tribunal, Appellate Tribunal or as the case may be, Authority specified in
column (2) of the said Schedule.

(2) The Search-cum-Selection Committee  shall determine its procedure for making its
recommendation and, after taking into account the suitability, record of past performance, integrity as
well as adjudicatory experience keeping in view the requirements of the Tribunal, Appellate Tribunal
or, as the case may be, Authority, recommend a pancl of two or three persons for appointment to each
post.
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(3) No appointment of Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate
Tribunal or Authorities shall be invalid merely by reason of any vacancy or absence in the Search-
cum-Selection Comimittee.

(4) Nothing in this rule shall apply to the appointment of Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
T'echnical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be, Authority
functioning as such immediately before the commencement of these rules.

5. Medical fitness. - No person shall be appointed as the Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice- President, Presiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member of the Tribunal, Appellate Tribunal or Authority, or as the case may be
unless he is declared medicaily fit by an authority specified by the Central Government in this behalf.

6. Resignation by a Member, -A Member may, by writing under his hand addrcssad to the Central
Government, resign his office at any time:

Provided that the Member shall, unless he is permitted by the Central Government to relinquish
office sooner, continue to hold office until the expiry of three months from the date of receipt of such
notice or until a person duly appointed as a successor enters upon his office or until the expiry of his
term of office, whichever is earlier. :

7. Removal of Member from office. - The Central Government shall, on the recommendation of a
Search-cum-Selection Committee, remove from office any Member, who- :

(a) has been adjudged as an ipsolvent; or
(b) has been convicted of an offence which, involves moral turpitude; or
(¢) has become physically or mentally incapable of acting as such a Member; or

(d) has acquired such financial or other interest as is likely to affect pl’elediCl&“}‘ his functions as a
Member; or

(e) has so abused his position as to render his continuance in office prejudicial to the public interest:

Provided that where a Member is proposed to be removed on any ground specified in clauses (b)
to (e), he shall be informed of the charges against him and g gl»en an opportunity of being heard in
respect of those charges.

8. Procedure for inquiry of misbehavior or incapacity of the Member. - (1) If a written complaint
received by the Central Government, alleging any definite charge of misbehavior or incapacity to
perform the functions of the office in respect of a Chairman, Vice-Chairman, Chairperson, Vice-
Chairperson, President, Vice-President, Presiding Officer, Accountant Member, Administrative
Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or
Member, it shall make a preliminary scrutiny of such complaint.

(2) If on preliminary scrutiny, the Central Government is of the opinion that there are reasonable
grounds for making an inquiry into the truth of any misbehavior or incapacity of a Chairman, Vice-
Chairman, Chairperson, Vice-Chairperson, President, Vice-President, Presiding Officer, Accountant
Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue
Member,  Technical Member or Member, it shall make a reference to the Search-Cum-Selection
Committee to conduct the inquiry.

(3) The Search-Cum-Selection Committee shall complete the inquiry within such tlme or such funhu'
Lime as may be specified by the Central Government,

(4) After the conclusion of the inquiry, the Search-Cum-Selection Committee shall submit its report to

the Central Government stating therein its findings and the reasons therefor on each of the charges

separately with such observations on the whole case as it may think fit.
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(5) The Search-Cum-Selection Committee shall not be bound by the procedure laid down by the Code
of Civil Procedure, 1908 (5 of 1908) but shall be guided by the principles of natural Justice and shall
have power to regulate its own procedure, including the fixing of date, place and time of its inquiry.

9. Term of office of Member, — (1) The Chairman, Chairperson or President shall hold office for a
term of four years or till he attains the age of seventy years, whichever s earlier. '

(2) The Vice-Chairman, Vice-Chairperson, Vice President, Prcsiding Officer, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Layw Member, Revenue Member,
Technical Member or, as the case may be, Member shall hold office for a term of four years or till he
attains the age of sixty-five years, whichever is earljer. T

10. Casual vacancy, — (1) In case of 2 casual vacancy in the office of, -

(a) the Chairman, Chairperson, President, or Presiding Officer of the Security Appellate Tribunal, the
Central Government shall have the power to appoint the senior most Vice-Chairperson or Vice-
Chairman, Vice-President or in his absence, one of the Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member, or Member
of the Tribunal, Appellate Tribunal or, as the case may be, Authority to officiate as Chairperson,
Chairman, President or Presiding Officer. '

(b) the Chairperson of the Debts Recovery Appellate Tribunal, the Central Government shal] have
power to appoint the Chairperson of another Debts Recovery Appellate Tribunal to officiate as
Chairperson and in case of a casual vacancy in the office of the Presiding Officer of the Debts
Recovery Tribunal, the Chairperson of the Debts Recovery Appellate Tribunal shall have power to
appoint the Presiding Officer of another Debts Recovery Appellate Tribunal to officiate as Presiding
Officer. ' -

11, Salary and allowances, - (1) The Chairman, Chairperson or President of the Tribunal, Appellate
Tribunal or, as the case may be, Authority or the Presiding Officer of the Security Appellate Tribunal
shall be paid a salary of Rs. 2,50,000 (fixed) and other allowances and benefits as are admissible to 3
Central Government officer holding posts carrying the same pay.

(2) The Vice-Chairman, Vice-Chairperson, Vice-President, Accountant Member, Administrative
Member, Judicial Member, Expert Member, Law Member, Revenuye Member, Technical Member or,
as the case may be, Member shall be paid a salary of Rs. 2,25,000 and shall be entitled to draw
allowances as are admissible to a Government of India officer holding Group 'A' post carrying the
same pay.

(3) A Presiding Officer of the Debts Recovery Tribunal or a Presiding Officer of the Industrial
Tribunal constituted by the Central Government shall be paid a salary of Rs.1,44,200 - 2,18,200and

‘A’ post carrying the same pay.

(4) In case of a person appointed as the Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member,

~ as the case may be, is in receipt of any pension, the pay of such person shall be reduced by the gross
amount of pension drawn by him.

2. Pension, Gratuity and Provident Fund. - (1) In case of a serving Judge of the Supreme Court or
a High Court or a Judicial Member of the Tribunal or a member of the Indjan Legal Service or a
member of an organised Service appointed to the post of the Chairperson, Chairman, President or
Presiding Officer of the Security Appellate Tribunal , the service rendered in the Tribunal, Appellate
Tribunal or, as the case may be, Authority shall count for pension to be drawn in accordance with the
rules of the service to which he belongs and he shal] be governed by the provisions of the General
Provident Fund (Central Services) Rules, 1960 and the rules for pension applicable to him.

(2) Inall other cases, the Accountant Member, Administrative Member, Judicial Member, Expert
Member, Law Member, Revenue Member, Technical Member or Member shall be governed by the
provisions of the Contributory Provident Fund (India) Rules,1962 and the Contribution Pension
System. .

[PART l—SEC. 3(1)]
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(3) Additional pension and gratuity shall not be admissible for service rendered in the Tribunal,
Appellate Tribunal or, as the case may be, Authority.

13. Leave. - (1) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-
President, Accountant Member, Administrative Member, Judicial Member, Expert Member, Law
Member, Revenue Member, Technical Member, Presiding Officer or a Member shall be entitled to
thirty days of earned Leave for every year of service.

(2) Casual Leave not exceeding eight days may be granted to the Chairman, Chairperson, President,
Vice-Chairman, Vice- Chairperson, Vice President, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Law Member, Revenue Member, or Technical Member, Presiding
Officer or a Member in a calendar year,

(3) The payment of léave salary during leave shall be governed by rule 40 of the Central Civil
Services (Leave) Rules, 1972,

(4) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President,
Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member,
Law Member, Revenue Member, Technical Member or Member shall be entitled to encashment of
leave in respect of the earned Leave standing to his credit, subject to the condition that maximum
leave encashment, including the amount received at the time of retirement from previous service shall
not in any case exceed the prescribed limit under the Central Civil Service ( Leave) Rules, 1972,

14, Leave sanctioning authority. - (1) Leave sanctioning authority, -

(a) for the Vice-Chairman, Vice-Chairperson, Vice-President, Presiding Officer of the Debts
Recovery Tribunal and Industrial Tribunal, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Technical Member or Member shall be
Chairman, Chairperson or, as the case may be, President; and

(b) for the Chairman, Chairperson, Presiding Officer of Security Appellate Tribunal or President, shall
be the Central Government, who shall also be sanctioning authority for Accountant Member,
Administrative Member, Judicial Member, Expert Member or Member in case of absence of
Chairman, Chairperson, Presiding Officer of Security Appellate Tribunal or President.

(2) The Central Government shall be the sanctioning authority for foreign travel to the Chairman,
Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or a
Member.

I5. House rent allowance. - The Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice President, Presiding Officer, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Technical Member or Member shall be entitled to house rent
allowance at the same rate are admissible to a Government of India officer holding Group 'A' post
carrying the same pay . : y

16. Transport allowance. - The Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expert
Member, Technical Member, Presiding Officer or Member shall be entitled to the facility of staff car
for journeys for official and private purposes in accordance with the facilities as are admissible to a
Government of India officer holding Group 'A' post carrying the same pay as per the provisions of
Staft Car Rules.

17. Declaration of Financial and other Interests. - The Chairman, Chairperson, President, Vice-
Chairman, Vice- Chairperson, Vice President, Accountant Member, Administrative Member, Judicial
Member, Expert Member, Technical Member, Presiding Officer or Member shall, before entering
upon his office, declare his assets, and his liabilities and financial and other interests,

I8. Other conditions of service. - (1) The terms and conditions of service of a Chairman,
Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President, Accountant Member,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Member with respect to which no express provision has been made in these rules, shall be such as are
admissible to a Government of India officer holding Group 'A’ post carrying the same pay.
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(2) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President,
Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Member shall not practice before the Tribunal, Appellate Tribunal or Authority after retirement from
the service of that Tribunal, Appellate Tribunal or, as the case may be, Authority.

(3) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President.
Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member,
Presiding Officer or Member shall not undertake any arbitration work while functioning in these
capacities in the Tribunal, Appellate Tribunal or Authority.

(4) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice- President,
Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert Member,
Law Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal
or, as the case may be, Authority shall not, for a period of two years from the date on which they
cease to hold office, accept any employment in, or connected with the management or administration
of, any person who has been a party to a proceeding before the Tribunal, Appellate Tribunal or, as the
case may be, Authority: '

Provided that nothing contained in this rule shall apply to any employment under the Central
Government or a State Government or a local authority or in any staturory authority or any
corporation established by or under any Central, State or Provincial Act or a Government company as
defined in clause (45) of section 2 of the Companies Act, 2013 (18 0f2013). '

19. Oath of office and secrecy. - Every person appointed to be the Chairman, Chairperson, President,
Vice-Chairman, Vice- Chairperson, Vice-President, Accountant Member, Administrative Member,
Judicial Member, Expert Member, Technical Member, Presiding Officer or Member shall, before
entering upon his office, make and subscribe an oath of office and secrecy in Forms [ and 1I annexed
to these rules,

FORM 1
(See rule 19)

Form of Oath of Office for Chairman/Vice-Chairman/ Chairperson/  Vice-Chairperson/
President/Vice-President/ Presiding Officer/ Administrative Member/ Judicial Member/ Expert
Member / Law Member/ Revenue Member/ Technical Member, /Member of the (Name of the
Tribunal/Appellate Tribunal/Authority) '

I, A. B., having been appointed as Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/ Presiding Officer/ Accountant Member/ Administrative Member, Judicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member/ Member of the
(Name of'the Tribunal/Appellate Tribunal/Authority

do solemnly affirm/do swear in the name of God that 1 will faithfully and conscientiously discharge
my duties as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/ President/Vice-President/
Presiding Officer/ Accountant Member/ Administrative Member/ Judicial Member/ Expert Member /
Law Member/ Revenue Member/ Technical Member/ Member (Name of the Tribunal/Appellate
Tribunal/Authority) to the best of my ability, knowledge and judgment, without fear or favour,
affection or ill-will and that I will uphold the Constitution and the laws of land.

FORM 11
(See rule 19)

Form of Oath of Secrecy for Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/ Presiding Officer / Accountant Member/ Administrative Member/ Judicial
Member/ Expert Member / Law Member/ Revenue Member/ Technical Member /Member of the
(Name of Tribunal/Appellate Tribunal/Authority)

I, A. B., having been appointed as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/  Presiding  Officer/Member  of the(Name of Tribunal/Appellate
Tribunal/Authority), do solemnly affirm/do swear in the name of God that | will not directly or
indireetly communicate or reveal to any person or persons any maiter which shall be brought under
my consideration or shall become known to me as Chairman/Vice-Chairman/ Chairperson/ Vice-

¥
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Chairperson/ President/Vice-President/ Presiding Officer / Accountant Member/ Administrative
Member, Judicial Member/ Expert Member / Law Member/ Revenue Member/ Technical Member
/Member of the said (Name of Tribunal/Appellate Tribunal/Authority) excepl as may be required for
the due discharge of my duties as the Chairman/Vice-Chairman/ Chairperson/ Vice-Chairperson/
President/Vice-President/ Presiding Officer/Member. | .

SCHEDULE
(See rules 3 and 4)
Sk Nume  of  Tribunal, | Qualification for  appoimment of Composition  of Search-cum-
No Appellate Tribunal or | Chairperson, Chairman, President, Selection Committee
: Authority. Vice-Chairperson, Vice-Chairman,

Vice- President, Presiding Officer,

Accountant Member, Administrative

Member, Judicial Member, Expert

Member or Technical Member or

Member,

(1) (2) (3) (4)

I Industrial Tribunal | A person shall not be qualified for | Search-cum-Selection- Committee
constituted by the | appointment as  Presiding Officer, | for the post of the Presiding
Central ~ Government | unless he,— T T | Officer, -
under the‘ Industrial (a) is, or has been, a Judge of a High | (i) Chief Justice of India or a Judge
Dihﬁﬁ;; Act, 1947 (14 Court; or of Supreme Court nominated by

(b)has, for a combined period of ten him - chairperson;
years, been a District Judge and | (ii) Outgoing Presiding Officer of
Additional District Judge. the National Industrial Tribunal
- member;
(iii) Secretary to the Government of
India, Ministry -of Labour and
‘| Employment -member;
(iv) Secretary to the Government of
India, Ministry of Commerce
(Department  for Promotion of
Industry and  Internal  Trade)
- member.

2. | Income-tax  Appellate | (1) A person shall not be qualified for | Search-cum-Selection Committee

Tribunal  under  the | appointment as President unless he is a | for the post of the President, Vice-

Income-tax Act,” 1961
(43 ol 1961)

sitting or retired Judge of a High Court
and who has completed not less than
seven years of service as a Judge in a
High Court or a Vice-President of the
Income-tax Appellate Tribunal,

(2) The Central Government may
appoint one or more members of the
Income-tux Appellate Tribunal to be
the Vice-President or, as the case may
be, Vice-Presidents thereof.

(3) A person shall not be qualitied for
appointment as a Judicial Member,
unless, — '

(a) he has, for a combined period of
ten years, been a District Judge and
Additional District Judge; or

(b) he has been a member of the Indian
Legal Service and has held a post of
Additional Secretary or any equivalent
or higher post for two years; or

President, Accountant Member or
Judicial Member - :

(i) Chiel Justice of India or a Judge
of the Supreme Court nominated
by him - chairperson;

(it) (a) In case of appointment of
President, the Outgoing President,
Income-tax  Appellate  Tribunal-
member; or ;

(b) In case of appointment of Vice-
President or Accountant Member
or Judicial Member, the President,
Income-tax  Appellate  Tribunal

7 -member ;
(iii) Secretary to the Government
of India, Ministry of Law and
Justice (Department of Legal
Aftairs) - member; and




Annexure-II

CHECK-LIST OF DOCUMENTS TO BE SENT WITH THE APPLICATION

Name of the Officer:

-

i
-

El ' Document

——

Copies of Annual Confidential Reports/Performanca
Appraisal Reports of the officer during the last five years

Status of
enclosure of
document

Y - Yes

'N =No

NA — Not
|Applicable

Vigilance clearance (if appficablé)_ of the officer

Integrity certificate of the officer
Annexure-IIT
(Proforma for Bio-Data of the Officer)

Annexure-IV

(Proforma for ACR/APAR Grading for the last five years

of the Officer)

(Sign and Seal of the Registrar General)



Proforma for_ Bio-data

Annexure-III

(to be filled by the judicial officer concerned)

Name (in Full)

Date of Birth

Educational Qualification

Particulars of Service in brief with dates of
each appointment held from the level of
Additional District Judge or equivalent post

(In Chronological Order)

(Note: Experience with regard to Labour
matters may be specifically mentioned)

6.

Details Name of the last/current post

i Date of appointment to
respect | |ast/current post

oflast/  "hate of retirement

current =
post Scale of pay

I held | Last pay drawn

Address for cbmmunication

7. | Phone no. | (Office)

| (Residential)

| (Mobile)

8. |

E-mail address

Date:

Place:

Signature:

Name:




Annexure-IV

Proforma for abstract of ACR Gradings for the Ilast five years of each judicial
officer to be considered for the Post of Presiding Officer, Central Government
Industrial Tribunal-cum-Labour Court, Bangalore.

Name of the Officer:

Sl [Year/Period | Details of — 'F)etans"é?'lro“éfa?il_s'gr* ]
iNo.\ Reporting | Reviewing | Accepting

[ Authority & | Authority | Authority &
.‘____ . L____Q@_cﬁ‘ng_ﬁ_&_mg__&?_raﬁi_ng__%
E L |

e

2

o s B

(Sign and Seal of the
Registrar General)



